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CENTRA;L ADlvliNISTRAT IVE TRIBUNAL, J CDI-il?UR.. ~1\CH, 

O.A.No. 43/96 

Vs. 

UNIQ.\J ,OF INDIA AND :QrHERS 

Prese,n.t.. 
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Applicant 

Re spon:J.ent s 

Mr .J- .J<.;KaushLk,---counsel for the applicant • 

. . ... 

TIE HON1 BI.E J:IJR .G.Q?AL ·lf.'RISHN~L\. 1 VICE CHf'..JRII"JAN 

THE HON1 BIE iYR.S.P .BIS'VJAS;ADNINLSTRATIVE l"JEMBER 

.. ~-/ 
-

~QpPA~l<R. IS BNA- : 

Applicant Bala Ram in this appllcat ion uri! er s;3ct ion 

19 of the Administrative Tribunals Act, 1·985, has sought 

a direction to the resporrler:tts for his absorption I 

regularisation ~n the post Of v~ireman scale Rs.260-400-

950-1500 in terms of circulars issued by the RaihJay 

Board from tirre to tirre with all consequential benefits. 
I 

2. We have heard the learned counse 1 for the applicant. 

3. Applicant was initially· apPointed as Xhalasi in the 

Northern Rai h;ay in· Extra Divisional Office Of SSWE: (C) , 

on 21.7.1977. HovJever,· the v:ork of \i;Ureman scale Rs.260-

400 in Gre>up C was taken from him and actual payment in 
' 
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the scale Rs.260-400 in Group •c• vms made to him 
-

w.e.f. 15.8.78. I-S was granted temporary status 

1il.e.f. 1.1.1984 vide an order ~Rat Annex.A-1 dated 

25.7.86. It is alleged that he was subjected to 

' 
the trade test and after clearing the trade test·, he 

urrler went the requisite training for the post of 

Electrical ~Hreman. 'l'he main contention Of the 

applicant is that he is entitled to absorpt;ion in 
/ 

the SUt~ skilled category in terms Of Para 2007 Of 

the Indian Railway Establish:rrent Hanual, Vol. II 

and, therefore, he declined to accept the • offer of 

regular isation. in the· post Of Khalasi in the scale 

Rs. ,750-940 in Group •o• .• 

4. The learned counsel for the ap}?licant has drawn 

our attention to t·he applicant 1 s representation 

at. Annex.A-5 dated 11.12.1994 .and he intends that 

the same be decided in terms of the provisions 
' 

contained in l?ara 2007 of the Indian Railv1ay Establish-

5,. ne, therefOre, d·ispose Of~ this O.A. at the 

stage Of admission V.Jith a, djrection to the respondent. 

No.2 to examine and take 'a decision on the applicant 1 s 

representation at Annex.A-5 dated 11.12.1994 keeping 

~•in view the provisions contained in f,-ara 2007 of the 

In:l iap_ RaihJay Establishment Nanual, Vol. II, through 

a detailed. order withiri a );BriOd of three months from 

the date of receipt of a copy of this order. I.et a 

copy Of .the OA and the An~xures thereto, be sent to 

•••• 
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Part II and HI des.so-z7,~ 
In my presence on S\(,,\: ... 
u.ndar the supervisio~ of 
o~tioo officer ( J _'- as per 
order dated.\~\'&.-\~ ...... 

Section officer (R0corr 
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